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LOK SABHA
Wednesday, May 31, 1887/Jyaistha 10,
1889 (Saka)

———

The Lok Sabha met at Eleven of the
Clock

[Mr. SPeaxER in the Chair]
DRAL ANSWERS TO QUESTIONS

Mr, w: Quesum 131, l”. 183,
185, 186, 187 and 188 may be taken up
together.

Shri Kanwar Lal Gupta: There arc
six or seven Questions about Dethi
Police. You may allet half an howm
for these Questions. We have had
already a discussion on this.

Mr. Bpeaker;  Yeslerday we took
almost an hour en one Question.

Shri Kanwar Lal Guapta: You may
allot half an hour for these Questions.

Mr. Speaker: Anyhow, we will sce;
we take up all these Questions to-
gether.

Action against the Striking Policemen
in Delbi

+15L Shri Shrichand Goel:
Bhri Virendra Kumar Shah:
Shrimati Tarkeshwarl Sinha:
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Will the Minister of Home Affairs
be pleased to stafe:

(a) the total strength of the Delhi
Police Force;

(b) the number of those who went
on strike in the middle of April 1967;

(c) the number of those who Were
arrested in this connection;

(d) the number of those who re-
sumed duty;

(e) the number of those who have
been dismissed from service in this
connection;

(f) the number of those killed and
compensation paid, if any;

(g) the likely action to be taken
against the strikers; and

(h) the man-hours lost ag a result
of the strike?



1887 Oral Answers

(c) The number of policemen who
woer: arrested in this connection was
1010,

(d) Excluding those arrested and a
small number of absentees (four in
number) sll the rest resumed duty.

{e) 11 persons were disimissed from
service in connection with these agita-
tiona) activitie on and after the 14th
April, 1867,

{f) One member of the Delhi Police
Force who had been arrested, and
one member of the Border Security
Force who was escorting the arrested
persons, lost their liveg in an unfortu-
nate truck accident. The family of the
deceased Delhi Policemen was given
an cx-gratia payment of Rs. 5000 from
the Prime Minister’s Relief Fund over
and above the normal entitlements
under the rules.

(g) Persons against whom specific
charges have been framed, will under-
go trial in the courts of law in the
normal course.

{h) It is not possible to make any
realistic assessment of loss of man-
hours as a result of the absenteeism.

Kbhosla Commission on Delhi Police

Shri Sredhakar Supsksr:
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Will the Minister of Home Affabrs
be pleased fo state:

(a) the terms of reference of the
Commission appointed by GCovern-
ment to into the vances of the
Dethi Pbﬁ:’mnm: wrie

(b) whether the Commission has
submitted its report;

(c) it s0, the recommendations
thereof; and

(d) the decisions taken thereon?

The Minister of State in the Minle-
try of Home Affalrs (Shri Vidys
Charan Bhukia): (a) The Commis-
sion has been appointed to inquire into
and make recommendations on—

(i) the conditions of service, work
and living of the non-gavetted
members of the Police Force
of the Union Territory of

Delhi; and
(ii) the meeasures necémsary
mmmﬂ





